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DATED THIS THE SECOND DAY OF DECEMBER),

Mr. Justice P.X. Shyamsundar, vice Cheirmen

1. Mr. S. Sugumaran
Son of P, Shemmugam, aged
about 44 years,

2. Smt. Vijayelakshmi G.
Krishnan, wife of K. Gopalzkrishnen
aged about 4B years

3. Mr. M. Radhakrishnan
Son of M.R. Meenakshi Sundaram,
aged about 45 years,

4, Mr. Mm.5. Gnananandam
Son of madalaimuthu
Aged about 47 years,

S. Smt. Negamani S, Rao
Wife of S.G. Subha Rao
Aged 8sbout 42 years,

6. Smt. A. Buvaneswari
Wife of G. Vishwanathan
Aged about 44 years,

7. Sat, S. Gouwri
Wife of K. Vijayendra
Aged about 43 years.

8. Smt. M.S5. Jayalakshmi
wife of T.5. Nageraja Rao
agad about 48 years, sore Applicants

All are now working at _ .
0/0 Deputy Director of Accounts S
(Postel), G.P.0. Buildings,

karnataka Circle, Bangalore-560 001. .

(Shri N.G. phadke, Advocate)
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1. Dsputy Directer of Accounts (postalol
G.P.0. ‘Buildings,. karnataks Circle
Bangalore~560 001.

2, The secretary'
Dspartment of posts, Govt. of
India, Daktar ghavan, New Delhi, ecee Respondents

(mr. G. Shantappa, A.C.G+5.C.)
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mr. Justice b.K. Shyambundar
L !

Iﬁ view of Fhe fact that the
controversy ;aised in!these applications are
also the subject mattgr of dscision by the
Supreme Court in SLP §o.12533/92, I think it
appropriats to direct!the rights of the applicants
herein to stand regul%ted by the outcome of the

~decision in:the pendi&g SLP supra,

52. All these Fpplications therefore
stand diSpoéed of as Fforesaid. The union
Government §s directJd to abide by the final
direction in the SLpEsupra and to regulate the
rights of the partieé based on the judgement of

the Supreme Court thﬁrsin.
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